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# ppplication filed undce
section 19 of A,T,Act,198
for redressal of grivance
regarding Compassionate
fppeintment .

Unesr Rule 17 o f practice
Ruls 1993, defects yere

notified en notice board.
Despite netification, nongl

has appeared to r ectify
the ¢efects.

Submitted before Hon'Court
for orders,

Nnterim relisf soughtsyes .

nl‘l is th! b“r" gt! 21::

After acrut iny following
defecte are pointed out.

1 04 is time barred.

2. Delay is not supperted By
affidavit,

3. 04 is not in proper f.:]

Llo‘ Page No . 24 is net cle

't for Adnission/grders
PN 13=12-2004,
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